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(iii) Notification G.S.R. No, 1260.

dated the 10th August, 1967.

Notification G.S.R, No. 1261,
dated the 11th August, 1967.

(v) Notification G.S.R. No. 1447,

(iv)

L dated the 16th September,
1967.
(vi) Notification G.S.R. No. 1448,
dated the 18th September,
1967.
(vii) Notification G.S.R. No. 1467,
dated the 20th September,
1967.
(viii) Notification G.S.R, No. 1503,

dated the 27th

September,
1967,

[Placed in Library, See No. L'T-1912/
67 for (i) to (viii).]

REPORT (1967) OF THE TARIFF COM-
MISSION ON PRICES OF COAL AND SOFT
COKE AND RELATED PAPERS

i

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI CHOWDHARY RAM
SEWAK) : Sir, I beg to lay on the
Table, under sub-section (2) of section
16 of the Tariff Commission Act, 1951.
a copy each of the following papers :—

(i) Report (1967) of the Tarift
Commission on Prices of Coal
and Soft Coke and Pricing
System for Washed Coal and
Washery by-products.

(ii) Government Resolution No.
C5-12 (18)/67, dated the
27th November, 1967.

(iii) Statement under the proviso to

sub-section (2) of section 16

of the Tariff Commission Act.

1951, explaining the reasons

why the documents referred to

at (i) and (ii) above could
not be laid within the period
mentioned in that sub-section.

[Placed in Library. See No. L'T-1839/
67 for (i) to (iii).]
MINISTRY OF COMMERCE NOTIFICATIONS

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): Sir, I beg
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to lay on the Table a copy each of the
following Notifications of the Ministry
of Commerce :—
(a) Notification S.0. No. 4138,
dated the 15th September,
1967, under sub-section (2) of
section 18-A of the Industries
(Development and Regulation)
Act, 1961. [Placed in Library.

See No. LT-1914/67.]

(b) Notification No. 32(24)-CG
(FMC)/67, dated the 23rd
November, 1967, issued under
section 14 of the Forward
Contracts (Regulation) Act
1952, [Placed in Library. See
No. LT-1913/67.]

CHAIRMAN’S OBSERVATIONS RE

REFERENCES MADE IN THE

HOUSE TO THE WORKING OF THE
PRESS COUNCIL

MR. CHAIRMAN : During question
hour on December 5, in the course of
anwsers to one of the questions, some
members made certain statements in
regard to the working of the Press
Council. Shri Ganga Sharan Sinha, who
is a member of the Press Council nomi-
nated by the Chairman of the Rajya
Sabha, sought my permission at that
time to make a statement as some re-
ference had been made to him earlier
in the course of questions and answers.
I acceded to his request, and Shri Ganga
Sharan Sinha made a statement in the
House accordingly vyesterday. In the
course of his statement, Shri Sinha made
some references to the working of the
Press Counci] and to its Chairman. A
number of members represented that
since the statements made regarding the
Press Council and its Chairman had cer-
tain serious implications, the House
should have an opportunity of expressing
its views thereon. T said, I would con-
cider all aspects of the matter and state
my views.

The Press Council, as members are
aware, is a body set up under an Act
of Parliament. Certain statements have
been made in this House reflecting not
only on its working but also on its
Chairman. I think, in fairness to the
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[Mr. Chairman.]

Chairman of the Council, the House
should have before it also his version
of the various points made. I would,
theretore, suggest to the Minister of
Information and Broadcasting that he
might ascertain all the facts, including
the Chairman’s views, and make a state-
ment in the House in a week’s time.
Thereafter, the House can consider the
further steps to be taken.

SHRI BHUPESH GUPTA (West
Bengal) : Sir, I have a submission to
make. I am very glad that you have
made this statement but may I point out
one or two lacunae in it? First of all
you have asked that the facts should be
obtained from the Chairman by way of
a statement from him which the House
might consider. If you will remember,
when Mr. Ganga Sharan Sinha made the
statement he referred to very many
things. For example, in the course of
the discussion reference was made to the
fact that the working journalists’ repre-
sentatives are not there. Therefore, it is
relevant here that the Minister also
places before us the statement of the
Working Journalists’ Association as to
why their representation is going by de-
fault. Again, Mr. Chalapathi Rao has
resigned; he is no longer there. He is
not a Member of the House and there-
fore we do not know what he has to say.
Maybe the statement that we get from
the Chairman would not give his ver-
sion; in fact, it would not. Therefore, it
is necessary that the statement of MTr.
Chalapathi Rap should also be available
to us along with other relevant material.

You have given a ruling and I do not
want to contest it, but it has its own
problems. Now, I suggested, let it be
enquired into, not formally, but looked
into by the Minister, under the direction
of the House and let three Members be
nominated by you. Why did I say so,
Sir? It is because, firstly, they are func-
tioning under an Act of Parliament.
Secondly, an important Judge is there.
Naturally many legal complications may
arise. At least we should have given the
moral authority by accepting this reso-
lution. Suppose, Mr, Chairman, the
Chairman of the Press Council says that
it is an autonomous body and you know
sometimes how the Judges look at law.
He can very well say : “I am not here
to make any statement for the pleasure
©of Parliament.” You cannot stop him.
Now, there is no authority with which
‘'we can approach him, not even the
moral authority. Mr., K. K. Shah can
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go and ask him, but suppose he says
‘No’. Therefore, I do not know how it
is to be done, Besides, do we expect
the statement that he is going to make
would be an admission of the charges
that had been made? On the contrary,
he will give his version and, therefore,
you bring him in direct conflict with our
Member, Shri Ganga Sharan Sinha, who
has resigned. Naturally that is a strange
procedure. While we would like to find
out from him. ..

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI I. K, GUJRAL) :
What is happening, Sir?

SHRI BHUPESH GUPTA : He will
make a statement. Only a one-sided
version will come. Now, the Minister
will not be in a position to examine it.
All that the Minister can do under
your ruling is to ask for a statement
to come from the Chairman of the
Press Council and then the Minister will
lay it on the Table of the House, or
whatever it is. This cannot satisfy at all
the needs of the situation. Something
much more important and more search-
ing should be done in this matter. It is
an extremely serious matter which should
be understood.

SHRI GANGA SHARAN SINHA
(Bihar) : Mr. Chairman, Sir...

SHRI 1, K. GUIRAL : Is he challen-
ging yeur ruling, Sir?

SHRI GANGA SHARAN SINHA :
I am not chailenging his ruling and there
is no question of his ruling being
challenged. 1 do not know why the
Minister is objecting. We are not
challenging the Chairman’s  ruling.
Every Member has a right to make a
submission, What is wrong in it?

MR. CHAIRMAN : Let him state his
view,

s\ T sreo Forg : e, | S w9EAT
# fr s QO AT @R gg "#EA
STAAT wTEaT € ) fas agt & R
T WG T afeh 59 AW FT
garq W s =nfer famey arfwdz
fam  mm T fasgin sifger F7
¥R g gAETe fora 1 ageft ST |
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@q e 78 g fF afen safmeea
gevee, fagsr  fooRmw gEd
qE &, T &AM amT aniEm

oy e a8 g fF S g@ gy,
T TE TLFR F 9GS § I9H gl
feft & quv 7 Sw @ TR
T IqE AR F T TE T 7 g
o ard q5 T Fgr @ o arae
TR J AT §, S AT uw a1T @y
forasr samar &0 & wTeg wew @z 2
gFd 4 fF gk o T fEeh
arg & oar g ard g, fowy g
T =T & fw Sw #ifae § 33 wwer
I AT S #ifaw 3 SgdE
N UST AAT FT v qifEre
femr s | % fau Sw wifew g
9B T T AT, W Fo Fo mE
AT T Fz TFA & (6 IV Q7
Qa1 =q AIBT AT L |

R, A I AT @ faEr
FEAT § Al AT AT FTHYT AT
Tfge 1 A7 Y gEw@ 9w § &
I AAE NT § | ¥k AR §
TEANe wr oft ol 2, o
TR TEARS F AT UT T gE A
gy AT 9y, I9 9w Fifad @
FEZEE F I ¥ A S
qR FAW A FET FAT 39 T &
IR T A AW T | GG FAEEA
g 7 fom-fam d=a § st
qATq I 4 IT 9T W IR I
gt wrfgu ) B ogEw @ 9
ST gal FER A 93T 4, &% ad
YT q o4 TN H | Wl qrey
AT W @1 AqTH |

¥=o1 g gar fF w3 wmw wH
wao< fear smar @ s a0+
9T, TAE % W # ogmyg
gFar & ¥ gg fFar w9 ) & o=
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Ga7 78 F<T ArEar ) Sy A oAy
9, gl Y, TFEHT 97 S9H!
T @A T9RIR fE 1 & OoAr
ferra G € F@T ATEAT | F
Trear ¢ f& @gt v e ¥ oane
qoeT favr 3% & 9gd Amw HEH
g faar g?ma’rt‘rarmﬁw
Fegfaes 90% & gaE 2 a%ar

S g ¥ A8 FTH A 8§, %T'iﬁ‘
Jofr g o 1 g0 TRl 9sd
¥ fog fos am80 &1 &4 Soaw
femr & waw W AR S| A
FgA 2 g8 FT RS AT AEG,
g g VTEr 9T §F; IqE AR
Wt T o FB 9EW TS|

SHRI A, D. MANI (Madhya Pra-
desh) : Sir, I have some locus standi in
this matter. If I may say so with great
respect, the Chair has given a ruling
which deserves the support of all sec-
tions of the House. ..

SHRI RAJNARAIN (Uttar Pra-
desh) : It is not a ruling. It is a deci-
sion.

SHRI A. D. MANI: That is my
submission, We do not have the version
of the Chairman before us and unless
his version is before us, the House will
not have all the facts of the case. I am
in favour of a discussion. I am not
standing aganst 1t. ..

SHRI BHUPESH GUPTA : We are
for it, but that is not adequate. That is
only one side of the case.

(Interruptions)

SHRI A. D. MANI: In regard to
this matter the proper procedure should
be followed. The Press Council has been
at work for the past one year. We do
not have even one interim report from
the Press Council. When the Press
Council Bill was before Parliament, the
trade union witnesses, who appeared
before the Commuittee insisted that the
Press Council should be autonomous
should be free from governmental inter-
ference and parliamentary interference
excepting on a motion to discuss the re-

port of the Press Council. What I would
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[Shri A. D. Mani.] s e
suggest is, in order to maintain the auto-
nomy of the Press Council, we cannot
raise matters about the Press Council, or
any other autonomous body, just when
we like. There is no report. ..

=

SHRI BHUPESH GUPTA : If it is
autonomous, we discuss the LIC.

SHRI A, D. MANI : On the basis ot
its report we are doing it. Here there
is no report before us.

SHRI BHUPESH GUPTA : No, no.
We do not accept that.

_ (Interruptions)

—~ A

SHRI A, D. MANI: T am not
allowed to make my submission. Let
him have an interim report first and
then he can raise the question of working
journalists who have declined to serve
on the Press Council. I want the proce-
dure to be followed. I do not want any
unhappy precedent to be set up bv
Parliament taking up matters concerning
an autonomous body and commencing
discussion here.

SHRI BHUPESH GUPTA : This is
wrong. This is entirely wrong.

= T A fAaew ag &
f& zfas g #=0 §1 wi &
qAF oFHEAr & A Wrg gwEr oy,
g THAF ATF THST § FT ST ?
gaTy gg Fifaed & o7 FIET & 390
g §F WMd &1 9 Sfgw &
JgTAT FT AT AATT § 9E EAR
ae g Fifge dfFEw Faw 9w o3
AR 7Y N uF I77 F AR S oa7
AT FIL Al IAT FEATE FET
T ENT | gw Fifad & Teda @
A & srarar faa-fo awt & am
W oA & aAm § 39S Faa o
gt¢ wifgt | gEfae W fraew ug
g B faa-for &t & am wm
T TIAIT § TR ST AHT IH—-
forzg deem Y @ WA
g IER W St omme @, T 9%
g &, 99 39 9% UIHEr TSy
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SHRI TRILOKI SINGH (Uttar Pra-
desh) : Mr. Chairman, [ have a sugges-
tion to make. You have already ruled
it. 1 would, in this connection, request
you to ask the Minister concerned, when
he is making a statement, to keep in
view the suggestion made by my hon.
friend, Shri Ganga Sharan Sinha, and
so many other hon. Members of this
august House like Mr, Bhupesh Gupta,
Rajnarainji and others, in order to faci-
litate a full and free discussion ot matters
and suspicions that have been created
about the functioning of the Press
Council.

MR. CHAIRMAN : [ stand by my
ruling, but certainly I am grateful for
what Shri Triloki Singh has stated and
I am sure the Minister will take note of
the proceedings of today. I can assure
you that I shall give the fullest oppor-
tunity for all discussions to take place
later on and, therefore, there should not
be any apprehension on anybody’s part
that the whole matter will not be dis-
cussed.

SHRI BHUPESH GUPTA : Let your
Secretariat let it be known that the work-
ing journalists will submit a report to
you for the year and it should be circu-
lated among the Members,

MR. CHAIRMAN: The House
stands adjourned till 2.30 p.M. .

o

The House then adjourned
for lunch at twenty minutes
past one of the clock.

The House reassembled after Iunch at
half-past two of the clock, THE DEPUTY
CHAIRMAN in the Chair.

ALLOTMENT OF TIME FOR CONSI-

DERATION OF MOTION RE SITUA-

TION ARISING OUT OF DECON-
TROL OF COAL

THE DEPUTY CHAIRMAN : [ have
to inform Members that under rule 172
of the Rules of Procedure and Conduct
of Business in the Rajya Sabha, the
Chairman has allotted two hours for
the consideration of Shri M. P, Bhar-
gava’s motion regarding the situation
arising out of the decontrol of coal.



